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CENTRAL AMINI3ATIVE 11R13UNAL 

1MDAD B]NCH 

/ 7 

No: A,! /86t87/8/89/90 B.D.Patel House, 

: / Nr.SardarPatel Colony, 
Post !!IavjiVan, 
AHEDA3AD- 380 04. 

/ 
To / Date: 

ri 

 Advocate for 4he  applicant. 
7 

/ 7 

/ 

Shri  

Advocate for the resoondent. 

r 	 Sub: Change in the date of hearing. 

7 
/ 

I / 	 / 
1(1 	/ 	With referen, e to them ibec'1- -" - oned abo\,e, I am 

I / 	directed to sta7 that the date fixed 	 ar 

f 	order/Admissio/ on 	in Case No. 	 A/ 

7 / 	
7 
 86/87/88/89/ 	is now shifted to 	 . 7 

7 / 

Kind/y note the change in the date of hearing. 

If,  4ecessary you may inform your cl±ent to remain 

present in the court. 
AP 

Yours/faithfully, 

CION OICER 
CENTRAL ZMINISTTIVE TRIBUNAL 

AHMEDAD BENCH 

Received a copy: 

SIGNATURE 	 Advocate for the applicant. 

SIGNATURE 	 -Advocate for the respondent. 
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0.A./226/91 

-------------------- 

	

4-7-9J 	 Present; Mr. M,M, Xavior, learned counsel for the 
applicant. 

Vin, learned caunsel for the 
respondents. 

	

I 	
I 

	

I 	 i 

	

I 	 I 

ORDEP. 

Heard Mr. M.ri. Xavior, learned counsel for the 

applicant and Mr. R.M. Vin, learned counsel for the 

respondents. Admit. 

Applicant has filed 1,,I.A./228/91 for Permission 

to produce copy of order dated 18--91 issued by 

D.R.U. Office, Bhavnagar Para. 

arned counsel for the respondents has not 

oprosed. Perr4ssicn granted. M.A, disposed of, 

This paer should be add to applicant's papers 
4 

given serial number in O.A.. 

with regard to prayer for interim relief, Mr. 

Xavior says that with the reversion, the applicant 
k 

will face Irf irreparable lose. However, above oder 
I-. 

dated 18-5-91 shows that the respondents t-t-o the 

order of reversion of the applicant in order to 

implement the interim order passed by CAT. This 

interim order of cAT has not been produced. Th- 
L 	•L--_.---..- 	' 

re- on-de-nt-s-- sh-ow +e-t---they- -are-- -served in order 

to comply with the order of CAT, we would not 

interferewith such an order by giving interim 

relief as prayed. The prayer for interim relief is 

therefore rejected. 



-2- 

---------------------------- 
Date 	Office Report. 

----.--.*-----------------f-------------------------- ------------------------- 

Respondents to fil the reply in O.A, on 

merits within four weeks with advance copy to 

the applicant's counsel. rL 	W 

pp1icant's counsel shall have two weeks 

thereafter, to file rejoinder if any with advance 
( copy to spondent's counsel. Matter may be listed 

v 	
for final hearing, thereafter, 

P1 
R.C.Ehai• 	 ( M..i. S.ingh ) 

Judicial 'iernber 	 Adjnistrative Meer 

I *Kaushik 
/ 

l 3.1?91 	 Present : Mr.M.M.avjer, learned advocate for the 
applicant. 

None for the respondents. 

The record does not show the secjnd 
copy of the reply having been given by the responden-. 
The respondents to supnly the second copy of the reol 
The applicant to file rejoinder if any within two 
weeks, and then the matter be 
in due Course. 

- 

(R. C. Bhatt) 
Member(j) 

us ed for fiihear. I 

)/J

/  

(P.S.Habeeb Mohammed) 
Member (A) 

AIT 



Office Report 

i) 

O -11 t)R 

I ilcd U.. 311/92 for 	ocuc inc 

iioI 	w ots annexod 

- nc 	 .arLA. 

clloEc. the ac'piicant is dircted to 

1 	r 	r annexure number 

1:1 .L trTh1i :: Lr 	and also intinate 

A. is 

'-L - -r1tt) 
riV)r ' 	•1 

L.J.irishnen) 
1 

26/8/93 	 :r.:vier for the applicant is 

not present. Mr.Viri for the respon3nts 1  

is presarit. 

T1l on 2/'/93. 

( . . 	 (:.o.BHhTT) 
ernber (A) 
	

ember (J) 

ss 



'LFICE  POaT. 	 ORDER 

2/9/9 ./397/3 lu -. ilud by he 

u1icut, or u1 h ring.duT.rku udvoc; 

ur. pieuut. -IiS  lu u rattu of 1991. 

t 	 i3u11o\/ud buu thu r, att.L 

xmx in 	ited boa.d only ii the 1u:t 

w.k of Duccmb;:L, 193 • 	i 	.13ros'd of. 

93 

j -.-.- 
* 	• 	-.---- - '-- 

u-iu be i 

- .d:iT2) 
1;ub .r (J) 

ss 



Order 

- 	 A. an. 

MttE 	- 	:ed for final 

r 	 Ofl U9-3.9 	- 

f4.XiVier is ot Present. At the 
request of Ar.Vin,adjourned to 18-4-94. 

ic CHAIRMAN 

K. Ramneofthy) 
Member (A) 

- J-P (N.Bte 1) 
V1CF 	a 1rman 

bM-' • 
TLER 



 

Off ±c 	tort Order 

At the joint rque:t bf ierned acvocates 

.cjTurnec to 7-7-194 

12-5-94 

7 794 

1. 	 xena) W. Radha1rjg:qn' 

Mernb.r 	(J) Mqrflber 	(A) 

irne being lumerd1ound to 28734 

(r 	K. Saena) (K. Ranr 	;t 
W  J 

is 	 ..ne f,r 

14-9-94 

xeia)  
er J) 

Ir. Vjn has filed sick note. Ad.juirned to 

27 04 

(Dr. . . 8axena) 	(K. Rama.moorthy) 
Member (j) 	 £ernber () 



DaWOffice Report 

i' 	1Evc nJte. 'L 

cure1 fr the respDnent:s prt 



Office Report 
	

ORDER 

-. 	. 	Lrr1L tte 

f 	: 	pre' - 

16.11.94 Leave note f i1d by 1r.avje. 

djourrea to 22.12.94. 

iL  
K. Ianamoorhty 

ember (A) 

r 

np" 

22 • 12. 4 Leavea.n note :1 led by Ir. vier. 
djourned to 23.2.1995. 

A 

 



s sh* 

LLVC :Ote [il: by i' .Xa\ricr. A.djourred 

to 26-4-95. 

it 
( K. 1amamoor thy) 

4ember (-.) 

9 22j6/. with  

Mjourned to 

Nr.Vin and with ti 

(K .Rarnarnoorthy) 
Mernher(A) 

vtc. 

ate 	Office Report 	 0 F D E R 

journcd to Ik 22-3-95,at the request of 

L1r.Vin as he is feeling indisposed. 

1) 
I- 

(K.I..arnarnoorthy) 	 (N.B.Patel) 
Member ) 	 Vice Chdirman 



—-ir-  - 
ige Rpori 	 0 R D E R 

Leive note fi]-ed by L1r.X&vier. Adjourned 

- 	 to 20-7-5. 

.T 1* 

1)  

0 
:4ernber () 	 Vice Chairrnri 

ssh* 

'5. 

	

	 Argunt heard in part. Adjourned to 25,d.95 

at the joint raçuest of learned ed.vocate. As th 

?1 aruoont3 in 1,11alicks s case -±-s in progresd before 

: 	judent in that case may hx 

t 	estion ari*ig in this case. 
/ 

C'all on 25.3.195. 

1Ioiiber (A) (T.patei) 
Vice Chsirro-:-- 

None present for the perties. djourne 

to 1-9-95. 

(K.RimarnooL thy) 	 (.B Pite1) 1ember (4k) 	 Vice .hairrnari 

L-9 5 	 On account of sad thernj 	of ii 	bie 
Chit i.ntstor oi Punjeb,hrj J': Singh, 
adjourrie to 29-9-95. 

fl 

(i(.Rarndrnoorthy) 
i'Iernbr () (N.B.Pat:ei) 

Vice Chairmen 



Date ' 	Office Report 
	

ORDER 

11. 35 

ir.Xavjer is not resent. Howe - r, 

jr 	to 1 3.10.5. 

A 

.::mcrthy) 

	

() 	 lice hair 

	

- • 	 r1 

rescnt. (Dwever, a djourned. LO 10-195. 

Ramamoorthy) 	 (N .B. 
.rnhr (-.) 	 Vicn Cb 

ime being over, adjourned to 17.11.1; 

K.Rorndy) 
Vice Chei. 



I 

..226/91 	c1 

Office Report 

7-71. - 7,i - - , 

ORDER 	 a 

I 

.Xivier rid r.Jin re not trosr 

Adjourned to 8-12-95. 

(K.Rirnamoorthy) 	 (.B.te1) 
4ember (A) 	 VICe Cht ioron 

S Si 

jourflo. to 	 t* r:o t 

of 

ti 
(.Imnooriiv) 

a- 
:emoeL  

t 3C 
	 For waw 	i 	s adjctirPcC 

, 01, 
L MAMA$OCirv 

MEMBEF :ej 

(N. 8 Pri 
Vjce 



Date 	Off;t 	 ORDER 

I 12.4.96 
	

Adjourned to 14.6.96 at the requt of 

M .K.K.Shah,who is sick. 

ç\ 
(V .Radhakrishnan) 
	

(N.B).Patel) 

Member (A) 
	

Vice Chairman 

a a b 

1* 

0 k 
- , 



O...226/91 

D 	 Office Report 	 0 R D E R 

I 6- 7-96 
B±ng a Div±s±o Bench Latteajourne: 

to 24-9-96. 

/L 
(VRahakrj nan) 

lIember (A) 

	

,, 	 7r'rF - 	vs I 	matter, 

(J 

	

1C1 0 	
fl 

/ 

7-1-97 	 Beiug a Ulvisiori Bench ntter, aijourne 

to 6-2-97. 

(v .RA-Kk LHAH) 

Vice Cha1rmn 

ssh * 



PPPP- 

Date 	Office Report 	 0 R DE R 

6.2.97 	 Time being over, adjourned to 5.3.97. 

(T.Nm Bhat) 	 (V.Radhakrishnan) 
Merrber(J) 	 Member(A) 

vtc. 

5.3.' 7 	 Beiflg a Division Bench matter, adjourned to 

9.4.97. 

(V.Radhikrjshnan) 
iembe r (A) 

sshk 

9.4.97 	 Mr-M-Mi4 Xavier is present for the applicant. 

At the request of Mr.R.M,Vin, adjourned 

to 25.6.1997, 

(V.Ramarjshnan) Memer(J) 	 Vice Chairman 

alt. 

25.6 	 $eefl leave note flied by 14r.xavier. Pi.ce 

before the Division Bench on 23.7.97. 

(V.Ramakrj.shnan) 
Vice Chairman 

C 

ssh* 

- 



IIUPIUNNIMffice Report 

23.7.7 Seen sick note fi1e by Mr,Xvier Ajwire 

226/s1 with 

to 10.9.97. 

(Vjtarnakrishnan) 
Vice Chairman 

s sh* 

10.9. 	 P1ce before the Division Bench on 15.10.97 

(V .Rama kt ishr n) 

Vice Ch:i rrna n  

15.10.97 

SNS* 

Time being overg  ajourne to 2:1,11.97 

tLI" * 	

I 	
": LI 

11 
(T.N.' Shat) 	 (V. R amakrjshnan) 
Mernber(J) 	 Vice Chairman 

hki. 

Mr. Xavier not preent 	jourried to 

15.12.97. 

(T.M. BHAT) 
Mener(J) 

(V.. RAMAKRISHNAN) 
Vice Chairman 

hki 

seen s -c 	ote o 4r...'CaVier up t 1S,12.97. 
Adj3urrIedt28.12.1997. 

(V. arnakrishfl) 
Mernber(J) 	 Vice ChaL 

;4 	4L 

L 



Date 	'Office Report 	I 	 0 R D E A 

JL 

oil 

	

3hatI 	 (/.Rmiktishnan) 
( i) 

	

Vice Chi rni& 

S 

172301utLor U

IL 

 

fCU Ut 

iitai 	 : 

	

2. 	
• 

Dmm 	 m 

	

r J; 	 Vlc:j lairarl 

ivir.Vin has fji:zi ieijt flOt.E 

not present Re1easc fron parthear-1 1 

Adjourned to 4.3.98 

(..i.Bhat 
:1ember(J) 	 Vice Chairman 



Office Report 

O.A./99/94 with O..A./226/91 

ORDER 	 r 
21.11 .97 

15.12.1997. 

Mr. K..Kd Shah has filed leave flOt. 

journed to 15.12.97. 

	

. 	
V 

	

(T.NBHAT) 	 (V. RAMAKRISHN.AN) 
?rber(J) 	 Vice Chairrran 

hki 

Seen leave note of 	.. 3hdh till 17.12 .7 

AdjDurned to 13.12.1997. 

(T..Bhat) 	 (V.Rarnakrishriji) 
;IbarCj) 	 Vice Chiran 

alt. 

18.12.7 ML. Y.K. jhah files reply to  

dri serves a copy on jjr. 3khk. 

1urned to 12.1. 19. 

(.u. E3hat) 	 (v.aamakri. .. 
MerrDe (j) 	 Vice 

\Ttc. 

jfl EE53lUt1Ofl [:. 

 

 

3ccr:i; 	 J1ce :;1ar. 



Date 
	

Office Report 
	

ORDER 

I 

I fl2.93 
	 Mr .hah present. Mr.Xavier not 

present. Re lea sed from part-heard. Ad jour ne: to 

4.3.98. 

	

(T. N.L3hat) 
	

(V. mikr!shion) 

	

i4C mbe r (J) 
	

Vice (2ha Irma n 

- .IS1i 

: i3.98 

	

iir. K.K. Shah hci 	i1eda sic}c flOtee vii. 

roc :)reserit. 

	

has filed a leave fl' 	(ki 

N. Ramakrishrjn) 
erberr 3) 	 Vice Chairman 

hki 

i. xavier hs ii•1e1 a ic: noL.. 

hJ",filed a sick 	• 

p:esnl t Adijourned to 13.5.1998. 

. KaflflcJ') 	 (. 
L 

rr.K.K.hah is sick. 
Mr,R.M.Vjn has files ]--r 

jornc to  

p.c.Kannan ) 	( V.Rarnakrishnafl 
:ember(J) 	 Vice ChcuLrrafl 

nrn 



v: have heard Iir. pathk on 

ap;1icants are; (1) A..S.Tnakka: and (2) AU' IL 

gEneral Caste Employees Association. 

of N;.  pathaic as to whether Mr. A.3. Tha 

be- affected if the impugned order revertU 

hri Chauhan the apoito ant in the O.A., is 

uashed. 	coEding to him, ME. Thakkar is next in 

line for promotion. mr. K.K. Shah however 

oisu- es this contention and says that Shri Thakkar 

waS not selected in the concerned year. we also 

note from the-reply 	icc 	the applicant to th 

M.A that the MjScellc0 	epplicant cannot 

agitate at •this ste his failure to 	t in: 

the pcnel in 187. 

r. fin has taken isave. 	would likE 

hec him nn elso:r. 	:1-jab 

art.ic ilarly on the spec 

guestion whether 	would have been promoE' 

the appicant in this O.A.. had not been 

to that level. 	djourned to 15.7.199. 

copy of this order may be ivn to a 

of the counsel. 

(-J.Rantalcrishnah> 
rnLOt ( j) 
	 crj—e 	-i?i:nert 

-ST C 



- - 	R D E RL  - -- 	- 

The prayer of the applicant is that he 

should not be reverted from the scale of 

Rs.1400..2300 but should be allowed to continue 
in that scale. In essence he had prayed 

that he should be iwe given regular promotion 

and should be enipanelled in te panel as on 

1.9.87 as at Annexure A_3m  

We are informed that the applicant was 

later on given regular promotion to the scale 

of Rs.1400-2300 but su:bseently again he was 

reverted by the Railway Administration which 

reversion has been challenged in OA/99 of 94. 

P*iaJehe relief sought for in this 

O.A. to give regular promotion had been 

extnded by the Railway itself even though 

later on they issued further orders of 

reversion. Prima facie this 0 .A • would 

survive. Mr. Xavier prays for time to make 

submissions. This may be listed on 17.7.98. 

(P.0 .Kannan) 
Member (J) 

(V, Ramakrjshnan) 
Vice Chairman 

ç*nr 
Call on 27.71998. 

17,7 • 98 

(P.C.Iannan) 
	

(V. Ramakrishnan) 
Member (J•) 
	

Vice chairman 

nr 



L2FiCDR URD 1 
17.09.98 	 Time b1nc; over, adjourn€d to 24.09.98. 

	

(Lanan Jha) 	 (v.Ramaicrishnn) 

	

Member (J) 	 Vice Chairman 

mb 

24 .0 98 

06.11.98 

19.11.98. 

Mr. yin has tilad a leave note 

today. Adjourned to 13.10.98. 

2.c. ic.anGan) 	 (v. Ramakr1shna) - 
Member (J) 	 Vice chairman 

hki 

- 

Cô.11.-. 

I 

.-. . iKannani) 

	

ember J) 	 vice 

hki 

Adjourned to 1.11.98. 

J -- 

P.C. Kaniriani) 	 (V. 

	

Mernbe r J) 	 - V j 

h}ci 
djourned to 20.11.'8. 

?.c. Kant-ian) 	 (v. R 

	

Member (3) 	 Vic 

hki 



U 	
O.i./226/91 with OA/9/94 with  

	

ATE 	OFFICE REPORT. 	OR D E R 

	

27.O78 	 djou.rrd to !2.3 	 ±* 

is adj our d to the 

same date. 

2.0. Kanrian) 	(v. Rthnakrishnan) 
Member J) 	V±c Chairraarl 

hki. 

- 	12.O8.8 	 This is a Division Bench matter. 

djoured to 

- 
2.c. Kar.inanw 
Member (J) 

h k 

19 .8 .98 Adjourned to 27.8.98. Link it 

with O.A. 99/94. 

il 

(Laxman 3M) 	(V. Ralnakrishnan) 
mber ( j) 	 Vice Chairman 

vtc. 

LO 

. 2.r-i) 	(V. Ramakrishrlarl 
mber(J) 	 Vice Oha ii1an 

EY;O,98 A burned to 17.0.98. Link 

it with o.i./99/94. 

1. p.o .Yannan) 	(V .Rma1crithna") 

Member (J) 	 Vice Chairrnn 

mb 



02.12 

4 

O../226/91 

/C 

20.11.98 	 Mr. rathak submits that as Mr. shah 

is not present now, a short edjournent 

may be given. adjourned to 02.12.98. 

V 
.C. Kannan) 
	

V. Rthrnakrishnan) 
Member k) 
	

Vice Ohairman 

h k i. 

Mr.Vin for iir.xavier prays for an 

adj urnment. 

djournec to 04.01.99. 

(P.c. innan) 	 (V.Ramakrishrian) 
Member () 	 Vice Chairman 

WE 



t 
1 	

/1 

- C 
I d' 

, hr 	 / 	 - -- 

I. 



ir 9.Z. :9,94 ih O.A. 2,'9i 

L'l 
	 '9 i& '9 '9 £R. 

st.697/93 	Registry's objection is 

that documents other than those specified in the 

M.A. have been found in the 	yr. K.IK.3hah has 

clarified that what he seeks to produce is cc2v of 

.etter dated 13.7.93 andcopy of representation 

dated 11.9.93. :e further states that this 

representation dated 11.3.93 has as its enclosures 

a nrrer of communications dated 2.9.97, 4.5.98, 

11.3.97, 3.6.92, 23.2.3, 2.7.94, 27.1.94, z1.xx 

11.6.98 qnd also the dditona1 reply of the 
/ 

Railways dated i4.3.98 	HC has given an index 

bringing out this position. in view of this 

Registry to give a regiiar nurrer to 1-1.A34- .697/ 

Heard rr. Shah, Nr. Vin and Mr. pathak. 

'i.;. ic al iod ;in1 the eric I osed documer1t 

t&<'n on rEcOrd. 

Heard the main 3.A for snrne trr': 

as part heard. 

AdjoUrred t 1..i1. 

'.1 

(:.:.T I rr7r1) 	 ( T.rnkrj 
Mernhe r r) 	 71P  

"to. 



226/91 wiLh3..A.9/94 with NA.11/9U 

L 3 R D b R 

1 2 .9 ThL 	TC 1J 	_J LOE dLt rro 	o tn 

grcnd that intimation was sent on behalf of 

Mr. 	nan that he i cic of -;tation ant that 

hE wd1d be present ba -Lore the TLLnflal in the 

afterraor . 	• 	.j-' • : fl 	 no 	pres€ ut. i13v at 

O5.O2.9 

il:pabhak for the rivate respriJents 

sutni ;.;Lhat the interim order airecting 

maintainence t staLs io and cant inu.in the 

in the hi.h€ r scale of 14U3-23uu is 

qdversely affecting the interust of senior 

em3ioyeas woo look forward to sico LCulCtjOfl. He 

jiinyS tnat toe Luceria oraer whicn hs been 

a rtiaued for ion may he liutted Llf.)tO a 

tad. u ,ca1d bike to hear vjr .. .j. 3hah on an.. 

pcil nt. Mr. /in preEent. Adjourned to 5.219 9- 

(p.c. Kanr.ari) 	 (J.Ramakr1s. -  
Meraocr(j) 	 ;ica CiaLrm 

Adjourned to 18.02.9. 

I - -- - 
P.C. Kannan) 	 (V. Rama]cjshnari) 
Member (J) 	 Vice Chairman 

mb 

18.32.99 	 It is a part-heard matter. Concerned Benth 

i6 not functioning today. Adjourned to 03.03.9. 

(iz. Ramakr ishn an) 

mb 	
Vice cj-iairman 



M. A/586/$e ZN XxO.A/266/96 

r 

DATE 	1OFFICE PEPORL 1 	 0 P. D E P. 

*9 

4 

  

LI 

 



o./226/ 31 wi .h o.//94 jih iA/86C/97 

I OFE 	PJRT 	 - 	 U  
-1 

D 31.  0 3 • 99 

99 nd M.Al 1899. 

s rcards M.A ii 8 99. Mr. K.K. Shah 

to hisearlier MA. 	99 where he has 

iced eertai.n documen is \.\hieh have been 

he reters to the 

)X,.97 which was 

nishcd h': the l).R.M.. Bhviiagar by letter 

red 1 3.07.98 where inter aiia it is mentioned in 

ra-2 that persons belonging to reserved category 

uited on the basis of merit and not 

reservations are not t 

vards the c1 uoa meant br 

further submits that the 

qtjrelv coiisjstenl as on occasions they,  had 

quota meant fbr Scheduled Cast 

en tilled-up and t.hm there is an ext 

ao\here they have brouglit out that all per,  

nging to Scheduled Caste who are promote 

He higher grade vere given such promoti 

nst reered quota and not on the has" 

. lie lurther says thai the seniority 

uced by the Rai h avs akn with 

.doiiai reply dated 14.07.98 sho\\ S that  t 

'onelv in N'!arch'97 was 4.5 ot \\hom  I 

three. I e also states that Shri 

ftV. Ivier who are mirnediate n 



ilC grade of 1400-2300 later wi!ereas;uic 

rsuch promotion. 

M.A1 17/991 he contends that the 

Tlicant has submitted a further representation on 

ed 11.09.98 addressed to the General Manager 

'vhicli was not forwarded by the A.P.O Shri S. 

andva and according to him, this would show 

:jas on the part of the concdrned person. 

vir. K.K. Shah also refers to the orders of 

ina1 dated 06.0594 where there was 

nention that Mr. Yin for Iailways does not cont 

sition that the applicant was selected tn 

iotagInt 

Mr. Vin for the Railway Administration 

rings out that the case of the applicant all along is 

he is entitled to be promoted against the SC 

a and not that he had been selected on merit. 

i fact, he had appeared in the written test and had 

:dled and was sent for training. According to i\1 

the main contention in the O.A is whether 

was any excess in the reservation quota fr 

Cs and if there was such excess, the appknn 

innot be promoted against reservation point. M 

in is not able to throw light as to how t 

atement was recorded by the Tribunal 

6.05.94 but says that it is obviously a mistake 

'elonging to SC in the grade of 1400-2300 w' 

'V  

fact o 	orcc. nzainst the SC quota or wheier 	i 



ir 	OFF Ict. RiPJRT 

t 
' 	wei'e promoted on mel 	V in 	I 

&et nistruetiolis. 

ys for time to submit hs repl. to He also pra  

..e 

 

AN 1 17.99 and M.Ai 18 99. 

Pathak tr the respondent no.4 contends 

present M.As are not at all maintainable. 

o him. they have been tiled only to 

oroeeednws a hc applicant wants to 

;'t the benefits of interim dieetions operating in 

Mi. p._I jj­j,.:jL says that there are sufficient 

als available in the tile itseft on which the 

issue can be decided. 	He refers 

to the seniority list circulated by ide 

d 08.0291 which shows the seniority p 

adre of SC STs in the ;cale of 1400_2301  

eh9 i He says that it cleark shows 

i-.- r 	..-.• iun mOe1 o 3...... 	iuLs 

grade which is not less than th 

br them. N1'r. Pathik conten. 

this semontv list has never been challenged by 

applicant. 

nah disputes this positon and  

I ...ant had challenged the SCfl1ufit 	.t4 ....... 

Pathak says that there is no need to eaU for 

idier docunenis. 

Pathak a so 'taies Oiat ' hen the matter 

as part-heard and has been heard 

'unber of occasion 	 'n hieh 

uie O.A at i.. 	 rtn1'e ro.... 

I)  



QFFIC RPJRT 

Ae 

which was filed much after the present 

has been filed cannot be entertained at all and 

r; to be summarily rejected; 

Pathak says that for these reasons the 

iiot be entertained and should be rejected. 

We have considered the submissions of all 

nsel. 

take note of Mr. Viii's statnient that he would 

:k instructions on certain specific points which 

uld be relevant for determining wether there 

re excess in the quomnt ibrSCs at the 

and also his pa' cr i ubwiitir 

weM.As. 

Ve direct the Railway Ad 

evk io the M.As most expedifiously and in 

ot later than 01.04.99. Mr. Pathak says that  

w of the facts of the O.A. no furt 

V 	
Vj 

 be granted nd the Railway Admir 

I tile a reply to the M.As well in advance 

copy to Mr. K.K. Shah so that the matter 

heard on the next date 

n 01.04.99. 

copy of this order may be given to all 

(V. Ramakrisiv' 
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13.O8.99 

C 

O.A/226/91 

OER 

Heard for some more time. Thc relevant recor 

and two registers of railways are kept in the custod 

of court 'fficer. 

Adjourned to 

(P.C. .Kanrian) 	 (v. Kamakrishnan) 
Member (J) 	 Vice chairrnan 

mb 
t. 

Cc +t Ct 

-c-- 

I. 

i 	

-AC- .J~ 



OA 226/91 

DATE 	OFFICE RE P0' 
	 OPDER 

12. 5 .99 Mr. Vin says that he has not got a 

copy of the order dt. 5.4.99. We find that 

the order is placed in 131  file and not in 

the 'A' file. This has been shown to Mr. yin 

to note down the relevant documents to be 

roduced. Mr. pathak present. Adjourned to 

6.6.99. 	
ct/I 

- 
P.C. Kannan) 	 (V. Ramnakrishnan) 
ember (j) 	 Vice Chairman 

sh 

see orders in O.A. 99/94. 

Adjourned to 1.7.99. 

(v. Ramakri shnan) 
Vice cnairrnan 

vtc. 

Mr. yin says that he will show the re 

files to Mr. K.K. shah who may note the inf 

tion contained therm. The respondents sha 

bring the relevant file on the next datel 

Adjourned to 11,08.99. Mr. Pathak is 

to be busy in the 2nd court. 

.c. iannan) 	 v. Ramakrishnan) 
Nnber (j) 	 Vice chairman 

if 

11.08.99 
	 Adjourned to 13.08.99. 

(.c. Kant-ian) 
	 (v. Ramakrishria) 

Men ber (J) 
	

Vice chairman 

mb 

16.6.99 

01 • 07 • 99 



O.226/ 

-- OER  

}Leaed for som4 rnoz. time. 	Th 	relevant records 
- and two registers 

I 
of tailways are kept in the custody 

of Ozurt officer. 

Adjourned to/O8.O.99. 

(P.c. .auran) j (V. iraJerishne.n) 
Maber (J) vice cnaixman 

mb 
/ 

CC' i P 

C 	Or 	Y  V 

( I) 

I. 

DATE 	OFFICE REP= 

13.08.99 



- 

DATE 

12. 5.99 

OFFICE FO 

OA 226/9j. 

0 FDE R 

Mr. yin says that he has not got a 

copy of the order dt. 5.4.99, we find that,-

the 

hat

the order is p3.aced in '8' file and not in 

the 'A' file. This has been shown to Mr. vj 

~

to note d opwzi the relevant documents to be 

roduced. Mr. pathak present. Adjourned to 

16.6.99. 

annaa) 	 (V. Rainakrishnan) 
Mrmber (J) 
	 Vice Chairman 

nih 

	

16.6.99 	 $ee orders in O.A. 99/94. 

Adjourned to 1.7.99. 	- 

(V.Rrishnan) 
yice chairman 

vtc. 

	

01.07.99 	 Mr, yin says that he will show the relevan 

les to Mr. K.K. shah who my note the Informa- 

tr 	tLained therm. rhe :.sponaents sh1 

jD ia the relevant file on the next date lsO. 

Adjourned to :L1,08.)9. Mr. Pathak i 	tata 

be busy in the 2nd court. 

KaLman) 	 (V. Wrnakrishnan) 
Vice Chairmn 

	

11.08.99 	1 	 1 	Adjourned to 13.08.99. 

(P.. Kannan) 	 (V. Ramakrishn 
Mit ber (J) 	 Vice (iiairnan 



NOTE 

The cause tifle in the Judgment O.A 226 of 1991 and O.A 99 of 1994 has not been 
The Id 	 fI..,  - 

.JI/1Jt1IJ III*..4U. 	I 	ciiu .IIUu}U LJ ..-UIIL4U as 	UUW 

f A 	)* 	C 4064 
.J.tS L& 	#* 	II I 

Vinodmal Khodabhai Chautian, 
Head Ticket Collector, 
Bhngr Teminus 
'Q 

Nii Rud, Kubiwd, 
Elhavnagar 364 006. - - App'icant 

(Adrnit 	Mr M M Xiiri 

1. 	The Union of tndia ownq and 
Repreeriting W. Ry. through 
Ih (c,r,cr,I 	 M Pis, 

-'y- 
nL.._L  milull  p4W, VIUWUdI - 	VV VU. 

no Divisional tanway Manager, 
W.Rly 	Bhavnagac Division, 
Bhavnaor Para. - - Rennndent - - 

si.. rI IA 	r...., 
I'II. IlIYI. ,1IIIJ 

O.A 99 OF 1991 
chri \lincI 	 (h,IhrI 
I I....a •r:_.I._, t'_.4I.. _4_.. 
neiu wt' 
Bhavnagar Terrnthus 
39, Vankar Society,  
Nari Road. Kunibharwada. 
Phnl1Ir M  006.  

(Rcvocare Mr. &. flan) 

V/s. 

4 	II........ 
0111011 VI II1U1 

Noiice k be served through 
The Generat Manager; W. Rly. 
Headouarter office. Church aate. 
M1 imhii 

o,,,, ncoy a.iac. 
vsonai umc.e, vv.rciy. 

havnagar Para, Bhavnagar, 
The Divisionat Comm. Manager (E). 
Divisiona! Offlee. W.R!y., 

.,r.I L. 	'.I fl 14!! I4I 1 t (4! (4, I..t! 4(41* It414! 
A,3. Tiiikker 
H.LiJM.V.M., Mumba. 

Mr. P M Viii & Mr. P H Pathak for P-di 

DR (J) may issue necessary corhgendurn accordingly. 

t r 	 s 
r.t...'. rauuduj. 

Member (J) 

- - Respondents - - 

tI irs .._. 
,.V. Nandr1IIluIwi) 

Vice Chairman 
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DATE OF DEClStON_±i1*i1l___ 

petitioner 

& Mr. 	.k. 	 Advocate for the Petitioner vier
Versus 

Ucuiofl oI India & Or;. 	 Respondent 

ir. R.... yin & 	k'.h. .aLhdk tOdvocatefOr the Respondent 

Respor1Or1t no. 4) 

CO RAM 

The Hon'ble Mr. 	'1. 	aiakrit-i[i 	; VieOh1irDar1 

The Hon'ble Mr. 

J U 0GM E NT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lerdships wish to see the fair copy of the Judgment 
4, Whether it needs to be circulated 	to other Benches of the Tribunat ? 



3Lr 

Vnodbha ktiodabhai Chauhan. 
Head Ticket Collector, 
Rhavnagar Terminus 

9, Vankar Society, Nan Road, 
K umb harwada. 

nplicant - - 

Mr 
• K • K. Shah) 

: 

The Union of India owning 
And representing W.Riy. 
Through Its General Manager, 
iVR.ly., Churchgate, 

Mumbai : 400 021. 

1. 	The Divisional Railway Manager, 
W. Rly. Bhavnagar DMsson, 
DL 	. fl..., 
LCVH CU cJ rUc4, 

dvocate : Dir. R.M. Vin) UYMENT 
& 4,0A22OF91&O.A99OF94 

(Mr. P.M. Pathak for R4) 	With 
M.A397of199 

Respondents - - 

Date: 	 I 

ha fd Loth these O.As cha 	th acJni of the 

rs'onrts in not promoting him on a regular basis to the post of H.T.T.E. / H.T.C. 

the grade of 1400-2300. While in the O.A 226 of 91, the applicant seeks a 

declaration that he is entled to all the privileges extended to similarly situated 

ndidates of reserved community and to direct that his name should be interpolated 

he 	Y!&elf H T P i H T C dtd 01 P0 7 (/r1flr 	to !t'e 0 L; and for 

~1' 



the consequential benefltsYe applicant in O.A No. 99 of 1994 has challenged the 

order dated 31.01.94 of the respondents (Annexure A) whereby the promotion of the 

applicant to the post of H.T.T,E I H.T.C. in the grade of 1400-2300 was cancelled 

and the applicant was reverted to the post of T.T.E in the scale of 1200-2040. As 

both the O.A contain same facts, we have proposed to dispose of both the O.As by a 

common order. 

2 	i 	opcant has stajed as follows :- 

I re appcant being a memoer of the scheduted caste community, was earlier 

uoct as Train Ticket Examiner (T.T.E.) in the scale of 1200-2040 and became 

eligible for the selection of Head Train Ticket Examiner (H.T.T.E) (Annexure A-I). At 

the time of selection, it was stated that there were six vacancies reserved for SC 

ncluding the past deficiency. The applicant was called for oral test along with two 

r candidates belonging to the reserved community. The applicant states that 

ihe two other candidates belonging to the reserved community were sent for th 

training and promoted on officiating adhoc basis in the scale of 1400-2300, th: 

applicant was not sent for training. 	However, after raising the issue with th 

ecognised Union, the applicant was sent for training in accordance with the rules 

and was promoted on officiating adhoc basis in the scale of Rs,1400-2300. Th 

applicant, after working in the higher post of H.T.T.E (Rs.1400-2300) for about 20 

rrnS 	reverted to the post of TT.E (1200-2040) on the alleged ground of 

ax 	ca of reservation and the applicant preferred O.A No. 226 of 1991 befor 

tnis Tribunal. The General Manacier, W RIy. however, reviewed the decision and d' 



otter dated 03.06.92 (Annexure A3) observed that at the time of the selection in 

987, there were no order of this Tribunal in restricting the percentage of S.C. quota 

ct 15 % and as such the name of the applicant can be placed in the panel notfied on 

01 0987, but at the time of his promotion, the applicant cannot be promoted in terms 

of OAT's interim order as there was excess quota. The applicant submits that in 

tne selection held on 11.09.87, a panel was declared and two out of six SC 

candidates were placed on panel and were regularised and four reserved vacancies 

were kept vacant. One more SC candidate was allowed to work on ad-hoc basis 

'Arneuxre A4). 

3. 	The appct oct.her 	ftit that D.R.M., Bhanagir pri issued order dated 

23.02.93 (Annexure A-6) in terms of which the applicant was placed on the panei 

otified on 01.09.87 (Anneuxure A-6). Despite the aforesaid decision of D.R.M., the 

pphcant was not promoted till 27.01.94 while others have been given the benefit of 

the same from 11.09.87. However, the applicant was promoted on 27.01.94 as 

I.E in the scale of 1400-2300 and was posted at Dhola Junction and the 

. 4 icant joined the said post (Annexure A-7). However, the respondents by the 

.sue of impugned order dated 31.01.94 cancelled the promotion order and reverted 

:he applicant to the post of T.T.E in the scale of 1200-2040 (Annexure All. The 

applicant filed O.A 99 of 94 before this Tribunal and challenged the impugned order 

cf the respondents. This Tribunal granted stay of the impugned order and allowed 

ie applicant to continue as HT.T.E till the disposal of the O.A. The applicant has 

:oged the action of the respondents mainly on the following grounds :- 



(I) 	The order of reversion dated 27.01.94 is against the order of the 
General Manager dated 03.06.92 and without canceling the same, the applicant 
cannot be reverted: 

(ii) 	In the year 1986, the respondents notified six SC vacancies and when 
only two SC candidates were empanelled and subsequently the applicant was 
cnrer nd emporeiled. th' cro be arty 9XC€ 	S flOV Ch?:iflod 

Tr sc ent dic not dciose nv yeuvse vacancy of SC and in 
4.- 

r3 	 t 	 (c4. 

n appcaii ougr,~! u r.,ave ceen co aed and promoted in the 
'ient years. 

4. 	The, re ondnts n thea i t-'PI , subnutted hi the a'ant 	appointed on 

9.07.1985 as Ticket Collector and at the time of issue of notification dated 25.09.86, 

Ue applicant was holding the post of Ticket Collector in the grade of 950-1500. 

iShri. B.V. Mer (SI) and B.D. Sotanki (SC) who were seniors to the applicant were 

iorking in the scale of Rs.1400-2300 (RP) on adhoc basis. As there were six posts 

reserved for SCs and two posts for STs, the name of the- applicant was also included 

in the eligibility list and called for selection. The applicant appeared in the selection 

but failed. The respondents stated that the applicant was however, promoted on 

trial basis after giving training for six months as H,T.T.E in the scale of 1400-2300 on 

'1.12.89 (Annexure A-B to O.A 99 of 1994). The respondents subsequently, on a 

review found that on that date, there was an interim order of this Tribunal directinu 

t 	pondents not to exceed the reservation quota. (A copy of the interim order 

aaced 23.04.89 in the M.A 177 OF 88 IN O.A 241 OF 87 has been flied as Annexure 

-1 n 0 A 226 OF 1991). The General Manager. Western Railway, after a review of 



r'- 	 th 	v 	i(1h+ 	+k 	 rtr 	+h 	(rtr W.iiLC 	 /u 	h 

Administrative Tribunal, the matter has been examined and it is found that in the 

cadre of 62 posts in the cadre. 9 SC candidates were already working on regular 

basis The applicant also did not complete two years of service in the immediate 

wer grade (i.e in the grade of T.T. E). The applicant is therefore not eligible to be 

caleci mr selection in 1986 in terms of paras 216 and 319 of the IREM and the 

siucns issued by the Railway Board. 	in the facts and circumstances, the 

aoplicant was reverted from the post of H.T.T.E in the scale of 1400-2300 to the post 

f T.T.E in the scale of 1200-2040. Subsequently, the matter was taken up through 

the Union and as per the order of the General Manager dated 230293 (Anneuxre A-

51., the name of the applicant was again interpolated in the panel of 1987 at serial no. 

The General Manager, however, observed that at the time of processing the 

:seection in 1987, there was no interim order restricting the percentage of promothn 

of SC candidates to 15% and therefore, his name could be interpolated in the sd 

nel notified on 01.09.87. It was also observed that at the time of his promotion on 

109.89, the order of the CAT in the aforesaid case became operative and therefore 

could not be promoted. In the light of the aforesaid order, the D.R.M. Bhavnagar. 

"ve etter dated 2701.94 (Annexure A-7) promoted the applicant as H.T.T.E. in the 

of 14(0-2300 from 1987. However, on re-consideration, the applicant's 

irornotion was cancelled by the ft R.M. by order dated 31.01.94 (Annexure A). The 

.spondents submitted that in the light of the above, the action of the respondents is 

;h thc 	ri-1 thc r,rQer r,f fh 	 c 
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Ve have heard Shri. K.K. Shah, couns& for the applicant, Shri. R.M. yin, 

counsel for the official respondents and Shri. P.H. Pathak. counsel for the private 

respondents. At our direction, the official respondents produced the relevant records 

for our perusal. 

6. 	Snri. K.K. 6hali. counsei for the applicant suomtteo what in terms of the letter 

ted 2509.86 announcing the Selection Board and the eligibility list, th 

respondents announced 24 vacancies including six reserved for SCs and two for 

STs (which includes past deficiency). In the light of the above adrnisson, the 

respondents cannot be allowed to retract from their statement without a detaiied 

statement showing the names of SCs who were earlier included under the reserved 

oza. and how the lapse had occurred. He also submitted that similarly situated 

er SC and ST candidates e.g. SIShri. By. Mer and B.D. Solanki who were 

holding the post of Ticket Collector in a substantive capacity were promoted to the 

post of H.T.T.E under the 1987 panel. In the selecon, for filling six SC and two T 

posts, only four SC and one ST were found to be eligible and this shows that there 

were deficiencies of SC and ST candidates. He also submitted that SI Shri. Mer an 

Solanki who also failed in the selection were given in-service training for six months 

per the rules and were regularly promoted as H.T.T.E. However, in the case o 

the applicant, he was not given in-service training and he was discriminaI 

However, on his representation, the respondent no.2 issued order dated 11.12 

(Annexure A-8) and held that the applicant has subsequently been promoted to the 

scale of 1200-2040 and was entitled to privilege granted to Shri. Solanki and M€r .  

uie ,r 	ent 	en for trfl1 find Dromoted CS: H I 	the cftcumstances 



b, :;ubm:t 	t t 	 ti 	 .ed ah appcant s entled to be continued as ftTTE  and that he is 

so entitled to the interpolation of his name in the panel dated 0109.67. He also 

bmitted that the subsequent reversion order was challenged in O.A 226 of 1991. 

4t of the said OA, the applicant's name was again considered by the 

01.94 on the basis of panel of 01.09.87. ents and he was promoted on 27.  

Ciile others have been given the benefit of the promotion from 11.09,87, the 

plicant was not given such benefit from 11.09,87. Within four days from the date 

f his promotion, on 31.01.94, the respondents again reverted the applicant 

neuxre A to O.A No. 99 of 94). The applicant therefore subsequently filed the 

O.A 99 of 1994 and challenged the order of reversion. Shri. K.K. Shah submitted 

hat there was no justification for reversion of the applicant just after four days and 

tne action of the respondents without canceling the order of the General Manager 

ted 03.06.92 is illegal and arbitrary. He also submits that there were still three 

cre SC vacancies available and therefore, there is no ground for reverting the 

applicant at this stage after giving him regular promotion from 1987. 	He a -  

tted that in the subsequent selection held in the years 1991, 1993 etc., the SC 

:dates who were juniors to the applicant were considered and promoted but nt 

applicant. The applicant is still shown in the records of the respondents as T.TE 

:.'efl though the applicant is still continuing as H.T.T.E on the basis of the ntef 

rders of this Tribunal. In this connection, he referred to the seniority list filed by t 

spondents (Anneuxre R-2) and submits that selections were conducted 

subsequent to 1987 in the year 1991, 93 etc., However, the applicant has not been 

considered at all by the respondents. In this connection, he referred to the names of 



F'\ ! 	 fl\ 	(' 	 % ( 	 / 	(' . 
I.L 	 \. 	OUr- 	uj L.. 	UrJ 	) 	- 

Namsha (Vi) S.R. Jogadia (VII) P.K. Solanki etc., who belongs to SC community 

and were regu!ar!y promoted as HST.T.E after 1991. 

7. 	Shn. yin, counsel for the respondents referred to the Roa!ster.  Register and 

submtted that in the cadre of H.T.C./ HST.T.E in the scale of 1400-2300 there are 62 

;stc and at the relevant point of time i.e. in 1987, only Nine SC candidates are 

admissible as per thEcent basis. On that date, there were already nine SC 

candidates working on regular basis. in the facts and circumstances, at the time of 

issuing the order dated 25509.86 (Annexure A-I), the reference to six reserved posts 

fr Sc was factually incorrect. The applicant was erroneously promoted in 1989 as 

n that date, the interim orders of the Tribunal restricting the promotion of SC / ST in 

excess of 15 % was operative. He also submits that the applicant who joined as 

icket Collector in 1985, was not even promoted to the post of T.T.E in the scale of 

1200-2040 at the time of issuing of the eligibility list in 1996. in terms of the Railway 

Boards order and the (para-216 and 319 of REM) a person to be eligible for 

promotion within group-C, shall have two years of experience in the immediate 

ower grade irrespective of whether the employee belong to reserved community or 

iiriexure R). As the applicant did not fulfil the above eligibility condition, he C2fl 

not be promoted in 1987 as he was not even promoted in the grade of 1200-2041- 

The applicant also failed in the whften test and therefore, could not be considered 

against vacancies for General candidates. As the reserved quota on the date of the 

selection exceeded nine persons, the applicant could not be considered for 

appointment agnst the reserved vacancies. 1r. the facts and cir!mtances he 



bmitted that the applicant is not ehgible for promotion. So far as the contenon of 

the applicant that he was not considered in the subsequent selection to the post of 

H.T.T.E in the grade of 1400-2300, he submits that because of the pending litigation, 

ne was not considered. However, he submitted that one post was kept vacant in the 
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e'3irine the pleadings. The name of the applicant was included in the eligibility list 

ciculated by the respondents vide letter dated 25.09.86. In terms of the rules and 

1!structions of the Railway Board, the applicant was not even promoted as T.T.E in 

he scale of 1200-2040, it could not be said that he was eligible to be considered for 

promotion to the scale of 1400-2300 on the date of publication of the eligibility list on 

25.09.86. The respondents in their letter dated 25.09.86, stated that there wer& si>, 

posts exclusively reserved for SC candidates. However, verification of the list shows 

that this statement was factually incorrect. The letter dated 08.02.91 circulating the 

seniority list indicate that out of 53 posts in the cadre of RITE, and nine posts in 

cadre of H.T.C., there were already six SC candidates namely :- (I) L.N. Nagar (ii) 

N.M. Bochiya (iii) G.P. Vadher (iv) A.J. Tirgar (v) M.N. Chauhan & (vi) D.V. Solanki. 

belonging to SC. In the circumstances, on the date of the circular constituting of the 

Selection Board it cannot be said that there were six vacancies reserved exclusively 

lot SO community. In the case of S/Shri. B.V. Mer (SI) and B.D. Solanki (SC) they 

wee holding the post of T.T.E in the scale of 1200-2040 and the respondents 

deputed them for training and subsequently promoted them on rear basis. As the 

	

to ho 	dored n the rc o 2vve hd that the 



action of the respondents in incuthng the name of the applicant in the eiigibity list,  

not justied As the applicant was erroneously considered and promoted, the action 

of the respondents .o revert him subsequently is in accordance with the rules and 

instructions of the Railway Board. The case of S/Shri, Mer and Solanki are no 

similar to the applicant and the applicant is not entitled to be promoted as H.T.T. E 

under 1987 canel 

9. 	We have seen that subsequent to the selection in 1981. selections were held 

for making promotion to the cadre of H.T.T.E in 1991, 1493 etc., and it is seen that 

the applicant was not considered at all. The juniors to the applicant Shri. H.S. 

Shrimali and Ors., have been considered and included in the panel, whiie the 

upondents have not even considered the name of the applicant for inclusion in the 

romotion panel. The respondents were unable to give any valid reason for not 

considering the applicant while making subsequent selections. Mere pendency of 

present O.A cannot be a \jaid ground fo ot considering the applicant in the 

subsequent selections. In the facts and circumstances, we hold that the action of the 

respondents in not considering the applicant in subsequent selections i.e. in the year 

of 1991. 1993 etc., is against the rules and instructions of the Railway Board. We 

therefore, direct the respondents to review the promotions subsequent to 1987 and 

consider the case of the applicant along with his juniors eligible to be considered and 

f the applicant is found flt for promotion, he should be promoted in the cadre of 

H.T.T.E from the date his junior was promoted in accordance with the rules and 

nstrucons. 

 

— his exercise should be completed within three months from the date of 

EMN 



cpt of a copy of this order. We further direct that tll the exercise is compieted, 

me applicant should not be reverted from the post of H.TT.E in the scale of 1400 

2300. Both the O.A are disposed of with the above direcons. No oot 	n vw c 

tre :r dcs of e 0 As. MA 397 of 1993 aiso stands dIsposea 

Mcrnr (I) 
v 

\/ice Chrm9n 

 

 



CENTRAL ADMINISTRATIVE TRIBUNAL 
AHIIEDABAD BENCH 

AHIIEDA BAD 
Date : 26.11.99 

CORR I GE N D U M 

The undersigned is directed to advice that cause title of the 
Judgtint in 0.A.226/91 & O.A. 99/91 dt. 30.09.99 be read as under :- 

0.A.226OF 1991 

Uinodbhai Khoclabhai Chauhan, 
Head Ticket Collector, 
Bhavnagar Terminus, 
39, Vankar 5o1ety, 
Nari Road, Kumbharwada, 
Bhavnagar - 364 006. 	 --Applicant-- 
(Advocate : Mr. M.fl.Xaviar) 

V/s . 

	

1. 	The Union of India owing and 
Representing W.Riy., through 
Its General Manager, ¶J.Rly., 
Churchgate, Mumbal - 400 021. 

	

2, 	The Divisional Railway Manager, 
U.Rly., Bhavnagar Division, 
Bhavnagar Para 	 --Respondents-- 

(Advocate : Mr. R.M. Vin) 

0.A. 99 OF 1991 

Shri Vinod Khodabhai Chaihan, 
Head Ticket Collector, 
Bhavnagar terminus, 
39, Vankar Society, 
Nari Road, Kumbharuada, 
Bhavnagar - 364 006. 	 --Applicant-- 

(Advocate : Mr. K.K.Shah) 

U/s. 

Union of India 
Notice to be served through 
The General Manager, W.RIy., 
Headquarter.  o?fice, Churchgate, 
Mumbai, 
Divisional Railway Marvgr, 
Divisional Of'fice, W.Rly., 
Bhavnagar Pars, Bhavnagar. 

	

3, 	The Divisional Comm. F9enager(E), 
Divisional Office, W.Rly., 
Bhavnagar Para, Bhavnagar. 

	

4. 	A.S.Thakkor, 
H.T.T.E., B.U.fI., Mumbai. 	—  —Respondents-- 

(Advocate : Mr. R.M.'Jin & Mr. P,H.Pathak Par R-4) 

DEPUTY REGISTRAR(J) 


